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Title: Further discussion on the motion for consideration of the Indian Institutes of Information Technology Bill, 2014 (Discussion concluded and Bill
passed).

HON. CHAIRPERSON: As per the listed item discussed yesterday, we will go for Item No.15 about the Indian Institutes of Information Technology
Bill, 2014.

I will now call Shri Rajeev Satav to speak.
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3ETET AT ST | SH q@U dfehd Secretary in-charge of Information Technology, TTet FReFHT 3| cIERT 37e#fr One representative of the
Department of Higher Education, ITeit RRT TSI 1S3 | TT - One representative of the Ministry of Communication and Information Technology,
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of the following. Minister of the Central Government in-charge of Technical Education shall be the Chairperson of the Council.

What is the function of the Council? The function of the Council is to lay down the policy regarding method of recruitment, lay down the policy
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SHRI ARVIND SAWANT (MUMBAI SOUTH): Thank you, Deputy Speaker, Sir. First of all I welcome the Government and congratulate heartily for
granting the status of IIT to the newly formed IIIT. It is really heart warming. Education is a key element for development of human resources. My
friend was criticizing some of the clauses which are there in the Bill. I would like to bring to his notice, there are three phases in this Act. One is
the Governor; another is the Senate; the third one is the Council. If you go through the entire Bill, you will find that the Council is a little bit
recommendatory authority. It is not that all the decisions will be taken by the Council. The Council and even the Senate will recommend. If the
decision is taken by the Senate, the governing body will have a right to amend whatever the decisions have been taken or to approve the decisions
which have been taken either by the Council or by the Senate.

As far as the Bill is concerned, the object is to set up a model education. That model education is of the standard of global education. We
want to develop global leadership, global entrepreneurship through this. I would like to bring to your notice that all these four institutions will be
governed by the Government ultimately. The entire finance is given by the Government. Then, naturally the control will lie with the Government.
You cannot give them independence to do anything with them. You cannot give them the liberty to do anything with the institution. As far as
education is concerned, development is concerned, technology is concerned, they are at liberty to suggest or recommend whatever they would like
to do in the institution and the Governing body will approve accordingly. These institutions are conceived as research-led institutions contributing
significantly to the global competitiveness of key sectors of the Indian economy and industry with application of IT in selected domain areas. The
number of students produced by these IITs may be small but the impact they are likely to create will be substantial. It has been said like this. But,
at the same time, I would caution the Government. What has happened in the past? Look at the students who get graduated from the IITs and
some of them from bigger universities. All these knowledgeable students, innovative students are going abroad. Our knowledge is going abroad.
We are exporting our knowledge. Look at the US. In the US, in NASA and all, you will find that a number of Indian students are there. What are we
going to do to keep this knowledge within the country? I have an apprehension, again, in the past, a little bit recession was there. When
globalisation and privatisation was done, when liberalisation was done in the education department also, a lot of engineering colleges had been
opened. A number of students became engineers. They got the jobs; the got good packages initially, particularly in the IT sector, particularly in the
computer sector. But what happened to them later on? They had been removed from the companies because of recession in the US.

There was recession in our IT sector also. Under this situation the Government has to be cautious. All the intelligence, which goes abroad, is
to be kept within the country. The Government has to see to it that whatever facilities they need; whatever perks they need; whatever amenities
they need; they should be provided to them. The US companies are luring these boys. They go over there and get good packages.

I would like to mention here that many companies like Infosys and Wipro have reduced their employees in India during recession. Therefore, I
request the Government while welcoming this Bill to please take care so that these knowledgeable students should not go abroad from our country.
Initially we ask for engineering, then we ask whether he is engineer and his additional qualification, then only he used to get the job. Now, that has
to be taken care of. I wish all the best to all these IITs. I would also like to congratulate the Government on bringing this Bill and bringing these
institutions of a national importance.

SHRI P KARUNAKARAN (KASARGOD): Thank you, Sir. I would like to participate in the discussion of the Indian Institutes of Information and
Technology Bill, 2014.

Sir, the Bill was introduced in the House on 14" August by the hon. Minister. I think, it should be better to send it to the Standing Committee
for better scrutiny because many hon. Members have stated that there are many things that can be included or excluded in the Bill. We have a set
up of Standing Committees to make such bills more perfect. There is no such controversy but at the same time it would be better to make such an
exercise before passing this Bill.

In the Statement of Objects and Reasons, it is made clear that it is meant to improve the quality of the human resource of IITs. It is also
provided in the objectives that this Bill will provide independent status to the IITs. It also proposes to declare them as of national importance.
There are four institutions, in Madhya Pradesh, Chennai and in UP. As stated in the Bill, the main functions are to provide instructions in areas
concerning the information and technology; to conduct research and innovation in technology; hold examination and grant degrees and make
appointments to the various posts. It will also establish and maintain the infrastructure facilities wherever it needs. How it functions, is also very
much clear. Each Institute's function is also very clearly mentioned. The Board of Governor is the principal executive body of each institute. The
Senate will be the principal academic body of the institute. There should be a council to coordinate the activities of the institute. There should also
be a research council to organize and promote these institutions. The Director will be the principal executive of every institute.

Here I would like to say that I fully agree with all these functions. But we have the experience when we had passed the Central University Bill



in the 14" Lok Sabha in this House itself We have the experience that after passing the Bill, the VC is all in all. There will be no senate or
syndicate. There is no other autonomy. It is true that there may be senate or syndicate but it is appointed or nominated by the VC. I have my own
experience in my constituency Kasargod. There were a number of allegations. We are making such institutions with good intention but at the same
time the chance of misuse of these institutions has to be taken care of That is what I would like to say with regard to the functions of this
institution. That is the reason why I said that if it is possible it can be referred to the Standing Committee.

If we go to the general aspect of this Bill, the information and technology has got the highest priority in our society nowadays. The
prerequisite for the development of any country or society, as stated by the Minister, is education. I fully agree with that. In the field of education
IT has got importance since Research and Development is the need and demand of any sector. 1t is true that without scientific research it is not
possible to move forward either in agriculture or in industry or in any other sector. So, I fully agree with that.

In a developing nation, education, with its well defined objective, has got much importance. These are also called research-led institutions
contributing much to the global competitiveness. It is also stated in the objective that it promotes Indian economy and industry to a large extent.

I do agree with this vision but I have my own reservations on the objective of growth that you have put forward.

When we speak about growth or education, what do we mean? The growth should not be vertical alone, should not be only on one side. It
should be vertical as well as horizontal. We cannot minimise social justice when we think about high rate of growth. Of course, it is true that we
should have such specialized institutions.

The economic growth is closely associated with social justice. The principle of social justice cannot be compromised merely for the sake of
economic growth. The concept of growth should be comprehensive as well as inclusive. This is what I mean when I say vertical and horizontal.

Since these institutions are demarcated as research-led institutions, do we give due importance to the weaker sections also? Those sections
have also to be taken in the mainstream. I could not see any mention with regard to the reservation policy of SCST, minority, women and other
backward sections especially when the hon. Minister is presenting this Bill. We are not thinking about these sections in this Bill. I know the
limitations but at the same time we have to think about them.

In Chapter III with regard to the Board of Governors, there is no mention about the nomination of persons from these sections. In the same
Chapter with regard to the constitution of the Senate, no space is given to these sections though persons from all other sections are taken into
account.

Who is the stakeholder of these institutions? I do not think that it is the Vice Chancellor or the Senate or teachers or eminent persons. Of
course, they have their own dignities and efficiency. I do not underestimate their contributions. But, I think, the actual stakeholder of these
institutions are students.

The hon. Minister has brought this Bill for the benefit of these students. Their contributions have to be counted and their involvement should
not be underestimated. But there is no provision for these students in any of the forums of these institutions. How can they address their issues?

Sir, there are many instances of students especially in these types of institutions having mental torture. There is no redressal forum for
students in this Bill. So, such issues are also most important because we are promoting the students and we are promoting education. IT is the
most important thing but at the same time social justice has also to be taken into account and students also have to be given importance. Their
democratic set up, which is most important, is missing here. That is what I have said. The hon. Chair also witnessed when we had passed the

Central Universities Bill in the 14t Lok Sabha.. So, such issues have to be given utmost importance.

With these words, I conclude.

A TSRT TS (AUG) : IUCTET FRIeT, T 6 feaciy afifed, 36 TR i Ry AR arelr g1l S 38 ¥ A #7:1 SfF gaR &3 8718 oy B
ST-1el fRE A 2t TRGI & o aiferet a1 geaiier 51 ahed 2l &1 & FA 2l aiet 3R shgaT TIed) §1 T8 Sl TREPT T §, HIST b 637 39
TRPRY FEAT T TEeT e QT SoAl TR &1 EFARY IOTeIeT 3T TR FETHT Y FoAled H 76T ol & 3R 3T AC-T ek F 302 TR FEAHT 4 31T
ORI 3 BRI 31 &7 o & &1 3NTRR aram 0T & o e RO Trentd, S 3y § R 3Rl 9 "geH RO TeeifA 3| &Rr T S B
amma—ﬂéﬁﬁréummﬂéﬁﬁamﬁéwaﬁdwsﬁaﬁrﬁaﬁﬁmﬁmmmmmwﬁw@ﬁ@ﬂwm
S|

gEr A1, g Sl aR-SR e @llvil 7 & ST 3T &, 91 36 & 7 GOl oy s, 3101t g, Hgid Got, IR, a1 AR e g, Tsgapfa
feteht, S, SR, o1, 3REeRt, TRER e, S o1 A1el &, TSiieh wATAT & e 8 Wioll ST Hehcll &2 T 35 €ISt =1el 81 Tehell &7 AR & & dfsd
TG g S I el 378, T61 3 I &, d oK A A o &, 3ol Hiael 7 AP &, 366 SR 3 7T o Fgell o761 ¢, ol 3o N Fglel
fasfcrt & R 3, gAR Usg i Wfaes A SR E)L.(Gaaune) # IR S i S 9 @ gl (cFate) H 3egl I a1d 9% @ .. (cTau) It
SIS H SISTAT A &3 AT G 7 T 331 g1 AN Tee 3R A 315 7 wwfEie| 3 A% saar Fg=r agan g fo& TR o ol & =Frait &t o
et Fogrdr aTsTadt S 3 1 A AT, F9Y S 3T 76 6| ot &7 7 3 sy o § - a7ieren 9% §, IR 8% €, Teeiifaos; g S o §, swewr &y
TG AR ST, § 9 E, FGIAR 37, Tk o =TI A g, R 31 I17g & o TRy 1 & g7 it o) S T e e




AR, St S ot Y aet B & | Regeeter 31 it 3718316, 8157 3 ioioT &, S o ot §, S a1 ey §, 31 -3 aR-aR Tl 8, T
ST SN, 31 AT & AN F IR-aR Feeh , H St =gt § o arar F bR 3 ioTar Bl I0a Hegaalia ared, 2fid, Houaedsh, FHs
It r et & T 3.3 89, SR Trmit 3, I RIeT-EeT & T 1 B WIaue o W E?

A $0et =7, ﬁm@mmg%a@.aﬁ&ﬁqﬁmsﬁmﬁ F1 3 A BN 7 STER ARl FTY A1 Regrer 7 87 3753188
e Tl T AT TRl 9 e iehY e 3 I ey dllet IR O Regcliel & 1 9 IT03T? ST 1T 3 3565 a7 gl <l |

T AF-IR R FRE & 3R AR RE H HGH ST IFSE FAT Ael ATl 3T HHFRAT & FeAldel ' SA1 FA~TN A FeLU| 367
TEUTHt & S Feien, sifden, sranicne 3R sl de €, Sae e ThAiRe FRe 3R AR $ ¥ get wewr s AR 39 Ger # o
qTeT §A15U 3R WISae TEATST IR Si gART 37 39S 8, 36 H FRU| g #RT HE 6

#AeTa Fraere e e (A wfe gRe $tel) @ eeare | waveE et Fiwel & 9f 9T 3R g AT aigen, el 58 Fgcaqol e )
el X 31T el AR 39T AT o sgrereT B €1 gAR S aRss Tige FRRENS, el § §, 3 I 1T IR AT Tt §| 3egiel T fear
e 1 & o 38 TEIEeT ST o Yo T Se ) Eet 2013, IIT Ty ar wEfSam e & ey et ok aram ) wEfSar % &1 S-S fRlard sararet
A, Si-5T g v, 38 T o oot & el foickr 8 §easher JTasRaeig 4, 308 66 GATaSe foham 31T | et HTevTRT 82 Arg S o, S 39 oo
waﬁrg’mga‘ra ailar, RIS TeeT 3 AGT &, 3eTeh 30T & &I, =T, wmmmaﬁmmmﬁ@ammwmwg
€1 P T AT T@T ¢ o oot Hot HAT S 31 Gol, AT STl S 1T TeT 7761 &, T attorale] FiFar =1 97 TR & T A LIT o S8 faer o 379y
GeTia e T 1 F FRlaTd i Segier gy STy o NIeT AN | SRl Y & | oY ol ST 58 Tet 1 58 O <1l 1 o, o g el T o et 37
ol it <<l 37 ARG AT, I ST ¥ 3T I 1 TeohcT ¢ &7 o o 31 et 7 ReT X ao-1fa 7181 &) W@ &, afews Tsgahfa 1 9T 38 T & W gl ofe,
BT S 37157 93 @ & Ay R 73 etac 3w, AR v are, [oedy A safFesra aRed w781 §, 370k 56 el 3 Iaei| FFR A g e 7
oY 3T ST TR &1 T o T 3CToT TEQIeliaoT 1 I Wb feralT o I et Hi-Wargiat 8T oiral a1 1 3 30 Aoty §ig & ) fastore & arr
TG gl dgel & foh Tt IR 7 S o Iy Tl &, T TSI, VAN 1 e & 81 The governance structure of IIT and NIT were
formed by an Act of Parliament. SHOIT 3 TG TEFR W WRT [eg TINAT Al TferaRie 1 IR |, Tfermic & fasss 3R v e 3w
IfRTe X e Felegs T &1 3 S0 shgetl gl 3ot HTUeH Seord foham R fEuer ST e 37 3 Seo | ek e s oF gl o -—
"I am not here to fix the blame for the past, I am here to fix the course for the future". 3TsT Fe TTeifcial i A FEF F 38 (77 o¥ FPRT R Hey e
g fecaolt 78 i, T, GFRT o & | Secl =1 697 faRare Sa, Al S S TGeT 31 SHIT ST & clifeh 837 JXei ITeliaid] sl GUR e Tg fofer ey o7
3T 2T bt IR 6T E3HTI S oot o FEHa 3 oot wllaT TR €191, MIE; S St ol Ao TE; P HEToT 1€ &1 T g & af 2008 & S
& g8 TS o, fowes 3neT ok a¥ 2014 3 o1 33l =76 AT &) 5w faler & Areasy & g 39 7okl 3 3 QU 3§ €, T 3 36 Teet & Fgall aigcll
gl

el FIATT SN o 39T e a?rma?raﬂz-‘r?a%rﬂacan we limit the expansion for institutions so that we can improve quality? ¥ =13 &g
I o ST e Y Aokt ST A[0TacT b QT ST ehcll | T8 310 3T 3 T e, <relt 7 farwrer gitr =R e | AR e I8 § 1o 37 g ore
S SEICTRIH &, 379 &5 T I0TdecT 3 GUR 1 ST Y AT TR 3 I0Tefect bl 10|

T T ool et §51...(STaeeT)
v . s T : 3T FH A A AT A I W@ ¢, ke FaAloIer S delet §....(cTaE=)

SHRIMATI SMRITI ZUBIN IRANI : I have not finished my reply. I hope that after I am finished, you can raise your point...(Jnterruptions) I am
referring to Kavitha ji. I am not yielding. So, allow me to finish.

HON. DEPUTY SPEAKER: Mr. Reddy, please sit down.
SHRIMATI SMRITI ZUBIN IRANI: Sir, please allow me to finish.
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T T & HR ey o7 78 ¢ o 7 e PReR aoar @ 3R 3@ ik 3 3R S S Jrrar AS % g 39T ARt IRMET GIE S 1, S
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TAAI 3 T PR TRIT ¥ TR HTSITCT 7 ST & Fo 897 et 3m$el 31 8% &Y 49T so that there is systematic through open advertisement
the best of faculty that can be brought in.

# 27 8 g =g fh gAY TSRS ¥ 31N FeTer 3Meer 31 o T gTT| JIeRISEIT TR R ST thoct 1 37 TST @il 81 el Jgegatorar it &
Ueh 3fTealiet R foh T g TaRaem # 3o Regrcflal it gaRT Joet 37 JoT el Fehcl Sl 3o 9 i T S it ol TR Rl & foh gt fagar o
fRegctiet # 9T, Sifehet 1o 3 faier i ol &1 T & ST HR I TNAT & aleT & ¢ &1 H HeIoMT igfarforn St & dgll digeh §, A=y guid
7Y & M-S 3=TER Global Initiative for Academic Network g6 FaTerT 3 ¢ 3% &r ¥l feasr & St 9ve vsfAfiaew §, femasw & 5 S5
TFAICH &, 3o¢ 3TN Uhafdeh a¥ & $1Rd 3 AR S0 7 & ol Teh BfFCT 81 TSR T4 F3 T so that the best academicians in the world

come to our central institutes and teach our children.

ST SSE TFEIcH A Tl @ 8, et 3R 31eT 8% S et & 57 Rear @ sera 3 i our research is not finding money in our own country.
We are hoping that apart from the Make-in-India campaign, next year we can launch the Think-in-India campaign.



el T[T SN o 310l e WWFW T - Let us address the issues and challenges vis-A -vis education even in our primary and
secondary education.
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oI o IS Uk TgFR ST F §HART YT &1 We are in the process of operationalizing the Council for Industry, Higher Education, and Academia
Collaboration, and in that Council IIT, IIMs and -- with the blessings of this House -- IIITs will also find representation, so that along with captains of
industry and along with industry experts they can help us chart the course of future vis-A -vis research; vis-A -vis grants; and even vis-A -vis how our
researchers of today can become entrepreneurs of tomorrow.
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HiftheT SH UaE & UIH BlaT & §1¢ &5 IE SITIRI &N & & 1o there is greater convergence between our design elements in education and information
technology elements and institutions.
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HON. DEPUTY-SPEAKER: The question is:
"That the Bill to declare certain institutions of information technology to be institutions of national importance, with a view to develop

new knowledge in information technology and to provide manpower of global standards for the information technology industry and to
provide for certain other matters connected with such institutions or incidental thereto, be taken into consideration.”

The motion was adopted.
HON. DEPUTY-SPEAKER: The House will now take up clause-by-clause consideration of the Bill.

Clauses 2 to 50



HON. DEPUTY-SPEAKER: The question is:
"That clauses 2 to 50 stand part of the Bill."
The motion was adopted.
Clauses 2 to 50 were added to the Bill.
The Schedule was added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

...(Interruptions)

PROF. SAUGATA ROY (DUM DUM): Sir, I will make a short intervention because we could not participate in the debate yesterday.

I thank the Minister for bringing this Bill which will give national importance status to four IIITs — two in Madhya Pradesh, one in Uttar
Pradesh and one in Tamil Nadu, and we have no objection to that. However, since I happen to be a retired Professor of Physics, I want to point out
the problems and lacunae in setting up Institutes of Information Technology.

Originally, when we were students, electronics was taught as a part of 'physics' curriculum; then, it started to be taught separately in the
name of 'electronics and communication engineering'; then, it started being taught as 'computer science'; then, information technology branched off
from computer science and has been started to be taught separately. But the problem is that IT does not consist only of teaching the students a
few programmes, even difficult programmes like Java. It does not also consist of teaching them a few facilities like animation or desktop publishing,
etc. Anybody who wants to be an expert in IT has to first know the basic electronics, how a computer is constructed. Then, he has to know
computer science as to how the computer structure is prepared. Then, he has to learn how the computer can be used for the Information
Technology. In my State, I know many private engineering colleges. Without any infrastructure, they are teaching the Information Technology. It is
the cheapest business. You set up a few computers and you say that we are teaching. I think they teach a little animation, they teach a little
programming but they have no holistic view of the science of computer and electronics. So, I would request the Minister as she is not a technical
person that she should give attention to this part. While forming the syllabi of IIITs, attention should be paid so that the students receive a holistic
view of the whole process starting right from electronics or transistor or computer and then Information Technology. That is why, I had given a few
amendments which I just wanted to mention. You have said that the Chairperson shall be an eminent technologist or industrialist or educationist.
Why should not an eminent scientist be included? Information Technology is after all a part of science. Anybody who had studied basic science can
also be part of it.

Similarly, when you chose the Director, you found a search Committee and that is how, you will choose the Director. The Director of an
Institute shall be appointed by the Central Government. You should mention reputed scientist, technologist or specialist in Information Technology.
At this stage, it is too late to give an amendment. I think that the Minister showed a lot of sincerity and her step is proving hope to people who are
not receiving degrees from IIITs for a long time especially she had mentioned about Kancheepuram. So, I said that I have nothing against the Bill.
The Government should remember that teaching Information Technology should not be a cheap business where students get a degree without
having a total view of the science of electronics and computers.

SHRIMATI SMRITI ZUBIN IRANI: I thank the hon. Member for his observations and his suggestions and for giving his rich background in education.

It will be extremely helpful for us. I just wanted through you to bring to his kind notice that IIIT students are being taught apart from computer
science, electronics and information technology courses, even courses in advanced applied sciences are also a part of it. We have also formulated a
group of scientists independent of polity or bureaucracy, which are giving us the research goalpost, ten research goalpost on ten subjects, one of
them is also nano-technology, applied sciences and data analysis. So, on the basis of the research goalpost, we will also determine curriculum in
institutes of higher learning. He has pointed out that he would like the scientist to be considered for the appointment of Chairman. I would like to
say that currently also, when we nominate - for instance, I had the honour of nominating a lady scientist as a Chairperson of NIT Bhopal - for the
first time in the history of independent India, we appointed two women to the IIT Council. One of them happens to be Tessy George Sir. I do take

cognizance of your concern that scientists be taken in as a part of governance structure so that they can enrich the academia from their experience.

We are taking that into consideration.

HON. DEPUTY SPEAKER: The hon. Minister may now move that the Bill be passed.
SHRIMATI SMRITI ZUBIN IRANI: I beg to move:
"That the Bill be passed."

HON. DEPUTY SPEAKER: The question is
"That the Bill be passed."

The motion was adopted.



